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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 163/2025

Shri Dinesh Goyal & Anr. ----Applicant

Versus

Ganesh Aggarwal and others. --- Respondents

REPLY ON BEHALF OF RESPONDENT No.13 i.e.
ARCHEOLOGICAL SURVEY OF INDIA

MOST RESPECTFULLY SHOWETH:
N Y I, Vinod Singh Rawat, working as Superintending Archaeologlst

. Nomramr‘} having its office at Office of the Superintending Archaeologist,

"""""" # Archaeological Survey of India, Meerut Circle, 121/9, Shastri Nagar, Meerut-
250004 do hereby solemnly affirm and state as under:

1. That I am currently working as Superintending Archaeologist, being

conversant with the facts of the case on basis of the official records, I

am competent and authorized to depose the present affidavit.

2. That I have read and understood the contents of the present Original
Application and state that the fact stated herein are true and correct to

my knowledge as derived from the official records.
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BRIEF FACTS OF THE CASE

. With due respect to this Hon’ble Tribunal that the Monument
(Bilveshwar Nath Temple) in question is a protected monument of State

Archaeology Department, Govt. of Uttar Pradesh, Lucknow.

. That the District Magistrate, Meerut constituted a local committee
comprising members from different departments  including
Superintending Archaeologist, Archaeological Survey of India, Meerut
Circle, Meerut. The séﬁd committee visited the temple under question
and submitted a report to be filed before this Hon’ble Tribunal, New
Delhi . The Said Report is annexed as Annexure-A.

. That as the Monument i.e.Bilveshwar Nath Temple is protected by
State Archaeology Department, Govt. of U.P., they are the necessary
party and Archaeological Survey of India, Govt. of India has no role in

the present matter.

. That it is submitted that answering respondent name

from the array of parties.
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Verification
Verified at Meerut on 29 Oct. 2025 that the contents of above

affidavit are true and correct to the best of my knowlg

and nothing material has been concealed therefrom. |
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“1. I this Original Application (OA). the applicant pleads that an ancient well existed

in a mandir named Shree Bilveshwar Nath Mahadev Mandir, which was situated at the
hack of Sadar Police Station, Meerwi Cantt, Uttar Pradesh.

2. Further plea of the applicant is that property is a heritage properly and well itself
way 100 years old and a part of the heritage property.

3. The applicant alleges that the well is being filled up. and some of the respondents
are attempting to encroach upon it and raise construction in that area. The applicant
afleges that ceriain persons with criminal minds intend to make shops on the well and
sell it for commercial gain.

1. The applicant has also alleged abour open burning of garbage. causing air pollution

In support of such a plea, Learned Counsel for the applicant has referred 1o photograph
on page no. 103 10 show that well has been filled up and also photographs on page nos.

103, 106 and 107 in support of the plea of open burning of the garbage.

3. QA raises substantial issue relating to complicnce of environmental norms.

6 Issue notice on Od and [4 No. 296:2023 io the respondents for filing their
| responses:/replies by way of affidavit at least one week before the next dute of hearing
55| through e-filing. If any respondent files the reply directly without routing it ihrough

their advocate, then that respondent must be present virtually to assist the Tribunal,

The Applicant is directed io serve the respondenis and file an affidavit of service at

least one week before the next date of hearing.
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